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(By Advocate : Sri S.S. Sharma)
‘ Versus.
35 Union of India through
The General Manager,
North Central Railway,
Headquarters Office,
ALLAHABAD.
2. The Divisicnal Railway Manager,
North Central Railway, DRM Office,

ALLAHABAD.

3. The Senior Divisional Engineer-1,
North Central Railway, DRM Office,
Allahabad.

s « RESpPONdEnts.

ORDER
Heard Sri S.S. Sharma counsel for the applicant on

this O.A.

2y The applicant had earlier filed one O.A. No.1229 of
2000, which was finally disposed of vide order ‘dated
18.12.2002. She filed 'a Review Application No.43/03, which
was decided vide &%‘r dated 4.8.2004 wherein a direction
was given to the that in case the applicant moved any
aﬁplication within a period of one month regarding the rate

- of family pension, the Authority concerned would dispose of

. the same within a period of 3 months.

?}  3;2 The grievance of the applicant is that though She gave

“{;qpmlicaticn on 4.1.2005 but the Authority concarnuﬁ;*f:f~x




capy of this order together copy of the said applicatian {= ﬁ
produced before him.

L 1 Accordingly, the O.A. is disposed of in terms of above

direction.
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No costs. <oqd

* Vice-Chairman
Manish/-
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